ITEM NO.47 COURT NO.7 SECTION IV-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 31675/2014

(Arising out of impugned final judgment and order dated 07-03-2014
in RSA No. 2834/1994 passed by the High Court Of Punjab & Haryana
At Chandigarh)

PIARA SINGH (SINCE DECEASED)
THROUGH HIS LRS GURMEET SINGH & ORS. Petitioner(s)

VERSUS

KUNDAN SINGH (D) THR. HIS LEGAL HEIRS
JAGJIT SINGH & ORS. Respondent(s)

(IA 19436/2019 - Application for settlement)

WITH SLP(C) No. 29532/2014 (IV-B)
(IA 19441/2019 - Application for settlement)

SLP(C) No. 31708/2014 (IV-B)
(IA 19444/2019 - Application for settlement)

Date : 05-04-2019 These matters were called on for hearing today.

CORAM
HON'BLE MRS. JUSTICE R. BANUMATHI
HON'BLE MR. JUSTICE R. SUBHASH REDDY

For Petitioner(s) Mr. Arshdeep Singh, Adv.
Mr. Hitesh Rai,Adv.
Mr. Akshat Gupta, Adv.
Mr. Yadav Narender Singh, AOR

For Respondent(s) Mr. Puneet Bali, Sr.Adv.
Mr. Nishant Bishnoi, Adv.
Mr. Aditya Soni, Adv.
Mr. Shree Pal Singh, AOR

UPON hearing the counsel the Court made the following
ORDER
At the request of learned counsel for the parties, post the

matter on Tuesday, the 30" April, 2019.
soeteveres Tf py the time the matter is not settled between the parties,

by
s Jearned counsel for the parties shall advance arguments on merits.

Reason:

(MAHABIR SINGH) (PARVEEN KUMARI PASRICHA)
COURT MASTER BRANCH OFFICER
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